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8y Hon'ble Mr. A.K. Gaur, Member-J 

List has oeen rev~sed none apoears for t11e 

applicant to press this Cor>tempt Petlt.lon. However, 

the Contempt matter is between Con Lemnor and the 

Court . We have heard Shri S .C. MJshra, learned 

counsel for the respondent . 

2 . It is seen from the record tha.: in compllance of 

Lhe order dated 27.07 . 2007 passed by this Tribunal, 

:::1e Assistant Director (Recruitment) Office of Chief 

Post l>1aster General, 

recons11ered this case and 
)'h, 

UP Ctrcle, Luclmow nas 

vide order dated 22.•)9.2008 
I 
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ordered that the case of compassiona::e appoint:oent of 

the applicant: was considered by the Circle Relaxation 

Cornnittee on 2CLDB . 2008, but the Committee did not 

recommend for the appointment of the applicant. 

Ho•,..,ever, the Committee has ordered that the case of 

the applicant be kept pending for consideration on 

rece~pt of vacanctcs dnl y 11pprovec! by the Screenir.g 

Ccruni ttee fron Post;al Duectorate, New Delhi. 

3. Having perused the coun~er affidavtt wP are 

satisfied tnat the respondent has not comm.1.tted any 

wilful disobcdi~nce of the order of this Triounal. 

The Contempt Petition is accordir.gl y dlsmissl'!d, 

No Lee issued t;o the respondent is aisct.arged. 
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